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DR. PRATAP CHANDRA CHUN- 
D £R: I imay submit that this ques
tion does not concern this Ministry.

iSHRl VINODBHAI B. SHETH: Is 
there any ^proposal to give compensa
tion to the bereaved family?

DR. PRATAP CHANDRA CHUN
DER: Sir, such a demand has not
been made and I personally visited 
the family and no such claim was 
made, but still I mentioned when 1 
parted company that they might let 
me know what I could do in this mat
ter. i J

WRITTEN ANSWERS TO QUES
TIONS

Rare MSS in Rajasthan

•304. SHRI CHATURBHUJ: Will
the Minister of EDUCATION. SO
CIAL WELFARE AND CULTURE be 
pleased to state:

(a) whether lakhs of rare manu
scripts relating to the subject arith- 
methic, astronomy, ayurved^ literature, 
culture and history are in the per
sonal possession of certain organisa
tions, princes of the former princely 
States and the citizens in Rajasthan;

(b) whether in the absence of 
their proper security and care, theae 
rare manuscripts are not being utDi- 
zed by anybody and sometimeg some 
of them find iheix way out of the 
country clandestinely; and

(c) the reaction of Government 
thereto?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) A large number of ma
nuscripts relating to various subjects 
are in the possession of various orga
nisations in Rajasthan. Certain pub
lications like the Oriental Studies in 
India and the Directory ot Museums

in India mention number of manus
cripts in the possession of various m u-' 
seums and organisations. The num
ber of manuscripts in the personal 
possession of the former Princes and 
other citizens are not known though 
many of them have registered their 
illustrated, painted or illuminated 
manuscripts under the Antiquities and 
Art Treasures Act, 1972.

(b) It is true that manuscripts 
which are in the personal possession 
of individuals are not being utilized 
properly. But no case of theft of ma
nuscripts is reported from Rajas
than.

(c) The Government will soon take 
decision on the question of extension 
of the scope of registration to include 
unillustrated manuscripts.
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Phirslcal Edacation

•310. SHRI C. K. C H A N D R A PPA N : 
WUl the M inister o f EDUCATION, 
SO C IAL W ELFARE AND CULTURE 
be pleased to state:

(a ) whether physical education has 
not been given sufficient im portance 
in the present education system in the 
country; and

(b ) if so, what concrete steps G ov 
ernm ent propose to take to prom ote 
physical education?

THE M INISTER OF EDUCATION, 
SO C IA L W ELFARE AN D CULTURE 
(DR. P R A T A P  CH A N D R A  CHUN- 
DEIR); (a ) and (b ) .  In the National 
P olicy  on Education, approved by 
Parliam ent in 1968, due emphasis has 
been paid on prom otion of a country
w ide program m e of Physical Educa
tion and Sports.

2. The prim ary responsibility for 
prom otion of Physical Education as 
w ell as the priority to be allotted to 
it in the over-a ll educational struc
ture rests with the State Govern
ments. The Central Governm ent’ s 
role in this field is limited to that of 
providing initiative, leadership, coor
dination and consultancy services to 
the States and in serving as a clear
ing-house o f infortnation.

3. In the guide-lines issued by  the 
Central Government to the State 
Governm etits fo r  prom otion of P h y 
sical Bducation and Sports in the 
country, the States have been advised 
to consider seriously the possibility o f 
m aking Physical Education, Sports

and Gfames com pulsory at the school 
leve l and m aking participation there
in a precondition o f eligibility in 
,chool exam inations and for qu alify 

ing therein. A lready some State G ov 
ernments and Union Territory adm i
nistrations have decided to im plem ent 
this suggestion while others are consi
dering it.

4. In the new  ten plus tw o pattern 
of education. Physical Education has 
been provided as one of the com pul
sory subjects/activities at the second
ary stage and a com prehensive sy lla 
bus and norms o f achievem ent in each 
m ajor activity have also been deve
loped and laid dow n for the schools. 
Further, Physical Education has also 
been provided as one of the elective 
subjects at the plus two stage.

5. To enable as large a num ber o f
the C ollege and U niversity students 
as possiM*,- to participate in Sports, 
Gam es and Physical Education activi
ties. financial assistance is given to the 
Universities and Colleges, through 
U niversity Grants Commission, for  
construction of gymnasia, development 
o f play-grounds and purchase of 
equipment. -

6. With the ob ject o f providing an 
adequate and sustained supply o f p ro- 
p ^ ly  trained persohrtel for  aft effec
tive implemetltatidti tyf Physical Edu
cation, Sports and Games program m es 
Ih the country the Central G overn 
ment has e^ablished tw o national ins
titutes, nam ely the Lakshm ibai N a
tional C ollege o f Physical Education, 
G w alior and the Netaji Subhas N a
tional Ifistitute o f Sports, Patiala.

7. T he Central G overnm ent also 
give partial financial assistance on 
m atching basis fo r  im proving physical 
facilities In Physical Education Tea
cher Training Institutes, subject to 
their fu lfilling certain prescribed con 
ditions. The G overnm ent also give 
financial assistance to a few  selected




